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STATUTORY RESOLUTION SEEK-
KING APPROVAL OF PRESIDENDS
PROCLAMATION UNDER ARTICLE
356 IN RELATION TQ GOA—Contd.

THE  VICE-CHAIRMAN (SHRI
SHANKAR DAYA], SINGH): Now,
we are taking up the Statutory Resolu--
tion regarding President’s rule ip the
State of Goa  Yesterday, Shri Bagrodia
was speaking and he wili continue,
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SHRI PRAKASH YASHWANT AM-
BEDKAR: Wil] you yield for a minute?

SHRI SANTOSH BAGRODIA: Yes.

SHRI PRAKASH YASHWANT AM-
BEDKAR.; The Resolufion which I have
with me states “That this House approves
the Proclamation 1ssued by the President
on the 14th December, 1990 under arti-
¢le 36 of the Constitution, in relation

~ fo the State of Goa.” This is the Reso-
lution that 1s  circulated to mg today.
Under article 36...

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAJL, SINGH): Mr. Pra-
kasp Ambedkar, please hear me, You
have already given your name. You are
the next speaker,

SHRI PRAKASH YASHWANT AM-
BEDKAR, [ am on a different point.
= .. (Interrupt’ons) . It 15 a pomt of
order,

THE  VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH)* Now the
Office says that it iy o printing mistake,
Please take your seat.

SHRI PRAKASH YASHWANT AM-
- BEDKAR. I hope that it will be
corrected.

SHRI CHATURANAN- MISHRA
(Bihar): If it 1s a printing mistake then
what is the correct thing? Before you
say this 18 corrected, we will not take it
to be corrected Only 'you have the nght
to say that and nobody else, What 15
the correct thing? Only after knowing
that, the House can proceed, Otherwise,
Mr Prakash Yashwant will be correct.

THE VICE-CHAIRMAN -(SHRI
SHANKAR DAYAL SINGH): Mr.
Prakash Yashwant and Mr. Chaturanan
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SHRI PRAKASH YASHWANT
AMBEDKAR: Mr. Vice-Chairman, Sir,
the proclamation of President’s Rule m
Goa has to be viewed in a different
contextt I am saying it mn a different
context because in Goa, we had the posi-
tion 1n which the Ministry failed to func-
tion I will not go into the question as
to who has brought about a defection or
as to how many persons have crossed
over. But there is no condition in Goa
where the elections canpot be held X
fail to understand the stand taken by the
Government in postponing the elections or
ordering fresh elections to take  place,
These are emergency powers and these
emergency powers, if we keep on misus-
mg them and wajt for a position in which
either one party, which is the ruling pg,_rtL
or the supporting party comes into pro-
minence or comes into such a position
where they can form a Government later
on, I think, we will be pushing the people
into a state where they will revolt agamnst
the Central Government 1 would like
to make one thing absolutely clear that
the younger generation which is there m
this country is without any aims and
objects. When I say that they are with-
out any aims and objects, that means they
do not have any goal before them, they
can be easily manipulated and in what
way they can be manipulated in  this
country, we have seen. Where there is -
President’s rule, we have seen the amount
of corruption, we have seen the adminis-
trative failure and we have also seen
that there is a gap between the Govern-
ment and the masses which is developing
today. What is essential today is to see
that we bridge this gap. We do not bring
one more State on the map of India
which can be called a State which repre-
sents unrest and therefore, I oppose this
motion and request the Government to
see that there is no condition in which we
cannot hold the elections. The elections
can be held at any time. It is legitimate
that in every democracy where a Govern-
ment fails, we should not fail to face the
elections We have accepted democracy
as a part of our life. Yf we have accepted
democracy as a part of our life, we will
have to pay for that. If we are going to
say that it-is gaing to cost the pation, Y
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does not cost the nation and therefore, in
the interest of democracy, in the interest

: of younger generation, I will say, let
them have their own Government, let
- them have a Government which represents
them, let them have a Government which
they can fight against. Let us not create
a position in which the Centre takes the
blame. We have been doing it in many
States and therefore every accusing finger
that 1s being pomnted out, 1t 15 being
pomnted out at the Centre, I will say and
not at the State, which should have been
the case, Therefore, it is my honest re-
quest to the present Government to  see
that while they are bringing in this resolu-
tion, they give a time-limit in which they
can say that they are holding the elections.
Wil ¥nese words, 1 ¥hank you.

SHRIMATI MARGARET ALVA
(Karnataka): Hon. Vice-Chairman, if I
may point out, the present Political state
in Goa comes basically out of the effort
that was made by the National Front
Government to destablise a Government
which had been functioning normally. It
is a known fact It was stated in the
House Here, I know someone or the
other is trying to interrupt or contradict
me, but it is on record of the House.
When this happened in Goa, in  this
House 1tself ap issue was raised that a
Union Minister went there, literally sat in
Goa when the Chief Minister was out of
town, and manipulated the defections in
such a way, Mr. Vice-Chairman, that they
went to the extent of making the Speaker
-of the Assembly a defector. The Speaker
+who was supposed to be responsible for
enforcing the Anti-Defection Law, himself
changed his party and became a defector
and then sat in judgement to see whether
or not a State Government could function
and whether or not one was on this side
or that side and whose split or change
was acceptable or not It was a question
of the culprit becoming the judge and
that 1s where the original problem start-
ed and, Sir, as if this was not bad enough,
they went ahead and had the Governor
swear in the very defector-Speaker as the
Chief Minister of Goa at a later stage,
“literally giving respectability to a defector

[8 JAN. 1991]

President’s Proclamation 434
relation to Goa

who had from his chair jumped into the
. Chief Minister’s chair through the act of
defection. Sir, this 1s where the problem
started. If anything, at that.time this
man could have been told where his place
was and a decision in keeping with the
Anti-Defection Law could have been taken
, so that the present situation would not
have arisen. What happens today is that
the Speaker-turned-defector-turned Chief
Minister is disquabfied from the member-
ship of the House, again because of the
Anti-Defection Law. In this confusion, of
_ course, there was a state of instability at
a particular stage, and perhaps the Gover-
nor was justified in saying that until the
situation became clear, normal adminis-
tration had become  difficult; it is very
Uficdh W wy Wio vongs wirre wnd,
therefore, the Assembly was suspended
temporarily and Governor’s rule was

“

3

SHRI SANGH PRIYA GAUTAM:

Madam, the Governor recommended dis-
solution.

. Swaw g (N wee zans Yag)-
a g § enmarT wa erfad

*TYRAY AITHE Wr=AT A AL
NAfTX 1 o @ Dfadr e T o

fordy #y fewed T T |
THE  VICE-CHAIRMAN  (SHRI
SHANKAR DAYAL SINGH): Please

mention your own points.

SHRIMATI MARGARET ALVA: Let
me point out, Sir, that there is today a
sitnation in Goa where you have Presi-
dent's rule. I hold nothing against any
officer or anybody but I would like to
point out to the Government that they
have broken a long-standing tradition of
this counftry We have had President’s
rule 1n other States, Karnataka, Assam,
everywhere The convention has always
been that you don’t send an officer who
belongs to the State as an Adviser during
President’s rule After all, you have your
own Chief Secretary, you have your own
cadre, but you don't send during Go-
vernor’s rule anybody to the State who
belongs to that State. In Goa you sent
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an officer who belongs to the State, may-
be, fo dnothiér eadre, but who belongs to
the State, % run the adm:msmon. 'And
Sie, !o' make matters worse—I must point
out to the hon. Home Minister—yqu have
in the middle of this crisis transferred the
Governor to Karnataka, Where was the
hurry to shift the Governor during Presi-
dent’s rule? 'There is no Chjef Minister.
There is no Government. You send an
officér and you shift the Governor. You
want this officer to be the Governor, to be
the Chief Minister, to be the Adminis-
trator.. ?

SHRI PARVATHANENI UPENDRA
(Ancdhra Pradesh)* Additional charge

SHRIMATI MARGARET ALVA You
sit in Bangalore and run Goa? What 1s
the idea of having a situation lke this?
Is there such a shortage of Governors 1n
this country? I know there has been a
Iot of confusion created by the previous
Government with coming and going...

SHRI PARVATHANENI UPENDRA
Your Government

SHRIMATI MARGARET ALVA No,
the previous Government It was created
by the National Front Government. Sir,
I am just pointing out that Goa does not
delserve this kind of treatment
There should be a litile bit of mfrospec-

_ tion on why there was need for creating

this confusion after you had wnposed Pre-
sident’s rule. I am told that the Adviser is
sitting 1n the Chief Mister’s chawr, mn the
Chief Minister’s chamber, and has occu-
pied the Chief Mimster’s house Thys has
never happened i any State during
President’s rule ever before I would

request that these 1ssues  may please
be looked into. Someone said there
should be elections. I don’t think

there should be elections immediately be-
cause the MLAs have been elected for a
five-year period with a mandate of the
people. Three or four o' five of them
have violated the mandate of the people
And why should you make all the MLAs
in the State Assembly pay the price of
defectlon decause the credibility of four
or five of them has been lost? Let them
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be disguplifipd. Lot them lost their seats,
if pecessary. Les thet %e dsoked into. [
think ghat the tme has come when an
povortuity shopld be swen for the nor-
mal demQcratic process to take ifs shape.
The Assembly shoyld be revidelised, should
be called and the persop who claims that
be can form a Government with a certain
credible majority should be given an op-
portunity to prove his strength on the
floor of the House. Only then will the
real democratic process in Goa ake root.
Goa has had a certain tradition; 1t has
its own identity. Although there have been
various kinds of pulls and pressures, Goa
has really not fallen into the normal
norms in other States. In Goa they have
their own cultural identity. Bat I would
request the honourable Minister, dissolu-
tion of the Assembly is not ihe answer.
It 1s too expensive an affair at this tnm -
If #t cannot be done 1n many other States,
why only m Goa should vou ask the

. MLAs to go back to the electorate for a

fresh mandate? I would request the hon-
ourable Mmnister to explorz the possibility
of having the Assembly resiored Please
give a full-time Governor to Goa who can
run the admunistration mmediately and
take decistons And please ensure that
when there are 38 elected MLAs in Goa,
they are not left or thrown to the mercy
of some Adwviser or some officer who goes

“there Iike an overload Please let a demo-

cratic Government function in Goa Please
ensure that the process of President’s rule
1s not kept gomng for so long that horse-
trading, money and all other factors come
to play just to buy up, just to change,
these various groups With these words 1
certainly would support the President’s
rule for a very short spell but hope that
the popular Government will be restored
soon

THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAIL SINGH(: Now Shrimati
Kamla Sinha, She is the last speaker. Then
the Minister will give his renly.

mmrfwgr(ﬁmt) wgrey,
H1EY aF B/ ﬂ%”l‘ &1 gt 38 foiin
TEAT T ¥ A Ve gaA éT FEAT
atedt € fo wdte srorersy 7 A
wgfq & ot AT Judr & agl
fefrst afg 7 fpdft of ®U g
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SHRI M. M JACOB (Kerala) A refe~

rence was made to Mr. George Feranan~
des gomg there and trying to topple the

‘Government there,

SHRI V NARAYANASAMY (Pondi-
cherry)* 1 raised it

SHRI M. M. JACOB: Mr Narayana~
samy raised it What about that?

SHRI V NARAYANASAMY: I
want a specific answer to my question
from the honourable Minister.

=Y ety W YA 3 FJATErR
oY, Aradra weEa off FuywYrdr oY
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B TSt ¥, T 4G v @iy
FL A H gl 2, ¥ waar g fr
FAAUGTHT St ¥ G T AT
Sa1ar, I frw g2 av waAw g,
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SHRI V. NARAYANASAMY: I put &
specific question On the first day, Mr.
George Fernandes goes thiere and on the
second day the Government is toppled...
(Interruptions)

SHRI PARVATHANENT UPENDRA:
Yes, in one day it is toppled ~-
(Interruptions)

SHRI V. NARAYANASAMY: You can
take credit for that.

THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAL SINGH) You have raised
it twice or thrice The Mimster has re-
plied to it. That is all,

SHRI V. NARAYANASAMY' But
money power has played a major role Did
he topple the Congress(I) Government
in Goa? (Interruptions)

gagAers (st wwT awrew fag):
AOFT AT G AL, . (A

Siwelt gEAT TN : qE VAT
IO #T Y 7T T IFTAF
WY ga@g Ty S qAg HeT § WY
T 5q Q@I ¥ A7 gE@g FEIAT
g "t E 1 AT e3w 3 ° wAET
gfaar awfag |

(Interruptions)

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra) Mr Vice-Cha'r-
man, Sir, it is very clear. Mr George
Fernandes defimtely played a significant
role in toppling the Congress (I) Govern-
ment Tt is a known fact (Iferruptions).

SHRIMATI MARGARET ALVA (Kar-
pataka): He should know He should tell
us.
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SHRI JOHN F. FERNANDES (Goa):
Actually I asked a specific question from
the Home Minister: what 1s the latest po-
sttion? According to my report, CDF had

_ 23MLAs and the Opposition only 5.

oft wgaset fesr AE W@y X
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q
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st Fie wewt ¢ B Ffag
aY MYT A gIY Fw A qiAT 97,
& oww & fog frdr, fag & 3
I &7 er§H wyAr qr |

st fagserid wraay wug . PR

wg g A WY § FEI|ET Q¥
¥, T € ¥ ¥ e’ YT 9o
ary gy & wiqg ug @Y § a8
HTTUT Y |

it T e gardr €Y qret g
fogsr w® & =wY g A faawr
geat . .. (sweaw) gfg, s faae
qEAT § WIT A AW FqqAT R AL L.
(went) gw &, ., =g, A
7 ¥ dw w| oy ww gfRk]
FAE F % ... (=HwuwW
The CPI has never changed its sym

Faewraa (ot e qare fag):
¥ owidw F faqr & € gw @Y
gra Faré & «& sogft 1 Fwreva
great & ug wayw aew 5 ol
AT F AT AW FT FET AW GH
a FY Tge wvaw wF fg a7
grew ¥ fegwas Fwar §, waAfaq
Ig¥ BT WT | AIHHIG HAT HEY-
zr ¥ ¥ #gar g fv ag wa gaqwy
aqtes &I 1
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President’s Proclamation 442
relation to Goa

=it guYe Wi wgrw  : ITEETEA
WG, AL AT W agq &1 93T
¢ forr oY, 9N wa warw v
faar g, faw garg u3 wadlfas
stas F1 #Y wet waAfa g &Y
T § wiear § g8 [0 ¥ wiwartawdr
F QAT AT AgH BT [T A AT
YT TWG 48 BO«l I wSw A
| ¥ gt wineifas @rel 9T
AT § QAT saar F v a0l
ACAT AT T /W W feqar F1a9
FW FL g T | F 9® vy ¥
JETAS T O wA § Iay oy
T qary 9% agg foar qr & oae
o1 ¥ ¥ATE 9T ST 48 AT qwh
FT HE qANT & qV 97 A G
W A qwre §qas wlrgt o
IAFT CF 919 o FF qrariawar
FT gIY T AT IV § . . .
(swam)

Sqgwraw (ot wiwT gt ag):
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T § qrar H& MY GHTA I,
ag & sod wEar |

MISS SAROJ KHAPARDE (Maharash-
tra): Fither you come this side and ask.

(Interruptions)
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443 Staflitdty RESSHitton
seeking Approval of

=ft gty T agqurfear afe
wae sy AT, IET w3y T
gi....(qam) qrafaqa @Y

THE VICE-CHAIRMAN (SHRISHAN-
KAR DAYAL SINGH)' He 1s already
gving the reply.

st gay wiw 4A ¢ IIGITSAR
[T, WAFT WA F wa § O
gy § § W a7 | af FIQ
Ay, T A AR A g RER
o gy feafa &, 9@ | FA
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F O--TEAET W F WF I A
gt g€ & 1 xEfET AgT 9T OF
g qIASE FAT ML A F
T ¥ qeEw @ WG, FAY gAO B
Jg7 Ma § qEEITI § WK &9
3w ¥ gk gy § fags f5 &
1g W& FT 7w A F @ TG
T ¥ qiw & Sedig s § frag
qEA TF FETA F HAAGT T |

THE VICE-CHAIRMAN (SHRISHAN-
KAR DAYAL SINGH): I shall now put
the Resoldtion moved by Shri Subodh
Kant Sahay to move’

The question is:

“That this House approves the Pro-
clamation issued by the President on
the 14th December, 1990, under arti-
cle 356 of the Constitution, in relation
to the State of Goa.”

The motion was adopted.

[RAJYA SABHA] Presidens Prociamation 444

under A!'ticle 356 in
relation to Assam

1 RESOLUTION SEEKING m
VAL OF PRESIDENT'S PROCLAM-
ATION UNDER ARTICLE 35¢ IN
RELATION TO ASSAM; &

2| MOTION RECOMMENDING RE-
VOCATION OF THE PROCLAM-
ATION

TE wATa WU wel wat
g WT wqi) . gawa § ver
Heft (=t watawta agia) ST ATERE
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“ag g dfaar F A8T 356
F AT 7FT A T HAG X

TEYIT U 27 WL, 1990
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